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DAVIT TO BE FILED BY THE CANDIDATE ALONG WITH NOMINATION PAPER BEFORE THE
RNING OFFICER FOR ELECTION TO THE COUNCIL OF STATES (NAME OF THE HOUSE) FROM

MMLWHHE CF THE CONSTITUENCY)

PART &

I, MV, SHREYAMS KUMAR, sor of Late M.P. Veerencrakumar, Aged 33 years, resident of Anandamandiram,
Pulyaramala, P.O, ﬁainma Morth, Wayvanad — 673 122, EEEII‘I!}da_'tEaI the sbove election, do hereby solemnly

aFFTﬁarﬂstateanmhaam

1] Teamamnddate set up by LOKTANTRIK JANTA DAL
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#1 My name is enrolled in 019 KALPETTA LA CONSTITUERECY, STATE OF KERALA (hama af the Constifuency
and the Stabe), at Senisl Mo 35 in Pard o 188

3 My contect telephons numbar(x) isfare 9847006700 (maobile) and HE36 20234 (landkne} and my e.mad
13 is shrevu Bmpp,oo.in and my socal media accounts (f any) are:

(i} Facebook — https:/ facebook com/shreyAskLmar
(i) Twitter = tbps: f fwitter comy/shrayumla & hitps:) ftwitter.com/myshreyarmskimar
tiif)  Instagram - Aips:)/instagram.com/shreyamskumar

4) Details of Permanent Account Number (PAN) and status of filing of Income Tax return

|s1. Mames PAN | The financial year for | Totad Income
ple8 which the (a2t Infome- | shown in Income-
' tax retum has Geen | fEx refurn (in
| fifed Rupess) for the
‘ fast Fve Financs
Years completed
— - | (85 o 3ist March) |
[1. | 3adf— My, Shreyams Kumar ACZPV2ETAL 2014-15 | B 96,35.524.00
2015-14 Rs 1.33,03317.00
' 20116-17 Rs. 2,50.43,187.00
| MR | Pz, 3,87,47,427.00
. - 201819 | R 4,43,08,054,00
|2, | Spouse - AXFPRIP40E | NOTAPPUICABRE | NOT APPLICADLE
Srrit. kavita Shreyamskumar i |
3, | HUF{If Candidats is HOT | NGT APFLICABLE | MDT APPLICABLE |
Karta/Coparcanar) APPLICABLE | B .
4, | Dependent-1 — Kum. Davika KWHPEES03L | NOT APPLICABLE | NOT APPLICABLE |
.5,

5. | Depencert-2 —Kum, Gayathn | NO PAN NCT APPLICABLE | NOT APPLICABLE |
L ME ALLOTTED i B -
'8 | Depandent-3- Master Rishab: | MO PaN NOT APPLICABLE | MOT APFLICABLE

M5, | ALLOTTED

Neke: [k i mancaiory for PAN holder to mention PAN and In case al no PAN, it should be deady stated
"M AN alfictiad”,

5] Pending criminal cases

(i) I dedare that there pending crimingl againgt me, (Tick IHE';,A tive if there s no
criminal case pending i Candidate and write 80T APFLICARLE altemative (&)
belaw)

oR

‘lf (1Y The following criminal chses are pending against me:

{1f there are pending criminal cases against the candidate, then tick this aitemakve and score off
aternative (1) above, and give datails of all pending ses in the Table baow)

. :. /1-/!'-1- e




Table

[(a) FIR No. with name and address of| Mot Applicehle Nt Apolicobie
Police Station concerned
' (b) | Case No. with Name of the Court |(1] CC 24/2011 - new  |{2) CCE25/2018
| ' ng. CC566/2019
Before the Judidsl Frst. [Before the Judidal First
| Chass Magistrate-1, Class Magistrate-1,
| Kpzhikode District, sarslalEmatulam
Stata
{c} | Saction{s) of concerned Sac. 500 of IPC. Gec. 63 of the
| Acts/Codes involved (give no. of Copyright Act, 13567
| the Section, e.g. Section........ of
| IPC, ete.).
| |
(d] | Brief description of offence { Private compEasint for Private complaint far |
[ I | Defamation against infingement of '
| pubdication in Copyright for. |
| Mathrubhium| Dalty, T | publishing a bock, 1
| arm technically arralgned | am technicafy |
i &8s Accused belrg the arratgned s Aczused
| Dhreschor of The being the Dirsctor of
| Mathrubhuen Prting & | The Mathrubhum
| Publishing Carmpany Ltd. | Printing & Publizhing
Comparny Lod,
LAl proceadings in this f
zuse Have been staved | All proceedings in this |
by the Hon'ble High case have baem shayed
Court of Karala vide by the Han'ble High
Order dated 4/01/2013 | Court of Kerala vide
rCRME Mo, G407 301 | Order dated
in O, MC B, 15/11/20E9 i Crh. M.
3147/2012, Appl 1/2019 fn .
M.C. No. BO4B/Z019 |
1
| (&) Whether charges have bean YES [ M
framed (mention YES ar NO)
1
| (D | If answer against [¢) above is charge framed on 27~ | Not Applicaiés

YES, then give the date on which
charges were framed

02-2042
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{g) | Whether any Appeal/Apglication N0, | I

' for revision has been filed against L’-ur ,
the proceadings - Criminal i, Camiral
(Mention YES or N}

fistefaneous Apoilication |Miscellaneais
E:‘:s:.rﬂm No. B450/3012 In Apolication (Crl M.
| . M.C No. 33472022 \Appl.) 1/20L9 in Crl,

8z bean filed befiore the |r-|.r: SAEIZ01Y has
Hontie High Court o |been filed before e
#argla to quash OC iHonble High Court of
24/2011— new no, £C |Kesat 1o quash €€
igfﬁ;;u 19 pending before (62572018 periding

& Judicial First Class ' |before the Judicial First

-1, Kaghikode, |Cizss Magistrate-1,

= [Emakam,

6) Cases of conviction

“/N I declas that T have not beer comvicted for any criminal offence. (Tick this aiternative, I the
candidate has rot been comdcted and write NOT APPLICABLE against aitermatie (i) below)

R

. T
(¥ Thave been @@r the offences mentioned below: NOT WELE

(Tf the candidate has been convicted, then ok this aftemative and score off alternative
(i1 above, and give detads in B Table below])

Table
[a) Case No, Mot Applicable Mot-Applicstle Pt &pplicabia
i L Mame of the Court Mot Applicabia plot Applicable Hiot Applicable
|
| ¥€) Sections of Mok Applicabhs Met Applicable Mot Apphcabla
Acts | Codes involved
| (give no, of the
[ Baction, &g,
Section....... of IPC,
| et
{d) | Brief description of Hot Applicable Mot Applicable Mot Applcabile
' offence for which
! oonvicted
i
[ (=) Dates of orders of Mot apolicable Mot Applicaile it Applicable
ponvicton
| ) | Punishment imposed Mot Apodicable Mot Applicakle Mot applicable
| {
- 4
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fal Whather any Appeal Kot Applicable Piot Applicabia Mot Aoplicabie
hias been filed against
comviction order
{Mention YES or No)

{h} If answer to {g:i Mot Applicable Not Applicable Mot Applicaile
above is YES, give
detalls and present
status of appeal

(6A) | have given full and up-to-date information to my political party about all pending criminal cases
against me and about-all cases of conviction as gven in paragraphs (53 and {5).

YES, I have given full and up-to-date information to the political party.
Note:

1. Detalls should be entered clearly and legibly in BOLD letters.

2 Detalls to be given separately for each case under different columns against each
item.

3. Detalls should be given In reverse chronologlcal order, e, the latest case to be
mentionad first and backwards in the order of dates for the other cases.

4, Additional sheet may be added if required.

3. Candidatae is responsible for supplying all information in compliance of Hon'bla
Supreme Court’s judgment in W. P (C) Mo. 536 of 2011,

7} Tnat [ give heneln below the details of the assets (movable and immovable =tc.) of mysell, my
epaiise and all dependents:

= Details of movable assefs;
Maote: 1. Assets In jolnt rame indiceting the extent of joint ownership will also have to be given,

Nate: 2, Incase of denosit/Investment, the datails induding Seral Numbsar, Amount, dans of deposit,
the schame, Name of Bank/Insotution and Brand are 1o be gaen,

Mote: 3. Value of Bonde/Share Debentureses per the cument market salue In Stock Bxchange In
respect of listed companies and as per books in case of non-listed companias should be

given,
Note: 4, ‘Dependent’ mgans parents, son(s), daughter(s) of the candidate or spouse and any cthes

person related to the candidate whether by blood or marmiage, who have no separata
mieans of income and whao are dependent on the candudate for thair Bvelihood,

Mote; 5. Details induding amount & to Be glven separately in respect of sach irmiestiment
Mots! 6, Detalls should indude the interest in or ownership:of oifshore assels.
[
|| A Ij-_rt .pé
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Explanation:- For the purpose of this Form, the expression “offshore assets” includes, details of
all deposits or investments in Forelgn banks and any other body or institution
‘abroad, and details of all assets and liabilities in foreign countries’;

8. | Description | Seif Spouisg HUF  |Dependert-1| Dependent-2 il:am:m:rr3
M.

| MV. Sheeyams | S Kaita punk, Devikas Kurn. Gavathri Master Rishahb

¥urriar Shreyams M5, B iM.5.

Kumar |

1 Cath in Rs. 15,000,040 | Rs 5.000.00 MA NIL ‘ HIL NIL

hand
i Details ar Rsbl,Tr.oih.0% R 180, 286, MA Fs.99.07 | B 32,7000 | A=, 007.0 |
deposits In | Asper Annesure | 35 fis per [0 In
Bk =i A5 per Annestre = | A5 per | A5 per
accounts Annesoere - | 1 Annpure-1 | Annexure -
(FDRs,, | I
Tarm
deposits and
all ather [
types af
deposits
including =
saving
BCLeUNTs),
Deposits |
with
Finzncial
tnstitubons,
Won-Banking
Financial
Companies
and Co-
ﬂ;ﬁ'ﬂ‘?\'ﬂ'
siieties s
the amount
i each such
- deposit.

il | Detsleof | Rs28539724.87 | Rs.45,010.50 | NA MiL NIL MIL
inveshment | As per Annexans | AS per
n Bonds, | -0 BT -
vebentures i
| [sharesand
; s in

|| Mutal
funds and

| others and

| tha

| amount,

ﬂ“.'I-‘J | s h /Lr JLH-II- .||‘-i-/|||---.1




Explanation:- For the purpose of this Form, the expression "offshore assets” includes, details of
all animahm;iuln Foreign banks and any aﬂm body or imstitution
abroad, and details of all assets and || abilities in foreigh countries’;

| 8, | Description Salf Spause HUF  |Dependent-1 | Depandent-2 Dep-a‘derﬁi
Bi: )
ML Shrevams | SG Kavite: fourm, Devika Fum. Geathn Master Risheb
#urmar i Shreyams .5, M.5 LS,

Kurrar

I | Cashin Rs 1500000 | Re.5000,00 | NA MIL NIL NIL
hand

T | Detalls of | RSB0 77,516,608 | Re,1,80,286. | MA | Rs93.07 | PRs42,702.0 | RsZ2,097.0
depostsin | As per Annewure | 35 As par 1]

enk -1 A5 DT Anpexure-- | Asper Ar
Hecounts Anrerure - 1 i Arnexure - T | Annie -
{FDRS., I
Term |
E-EW‘SJE and
all other
types af
deposits
induding
EAVING
BCiumLs),
Dapasite
wikh
Finaneial |
Instititiorss, |
Wese-Banking:
Financial
Companies
and Co-

| eparaivg

| societies and
the amaunt
iy et wuch
deeeit,

aie

Nl [ Detaitsof | Rs.2,55,35,724.67 | Rs43.010.90 | NA NIL NIL NIL
Festment: | As per Annexire | AS par
in Bords, -1 Annaiure -
Debertires il
Jshares.and
Alawls i
ompenies’
Maitiial
| | fundsand
otiars &nd
I#u!
| | ampunt,

:! o=t | /L 11-14 p
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iy

| — s iew s

Perganal

Derzils of
irvestment
in' MaS;
Postal
Saving,
Inzurance
podcies and
imvestmant
Ireamy
Francal
INSLMments
iy st
Gice ar
{rsrarice
and the

Rz, 2,50,54.469.25
A5 per Annasire
-

Rel 48110 |
00.00

&5 par
Annesure -
ijt

HA

Rs.25,00.0
40.00

A5 per
AriTEre -
111

Fs.35,00,00
.00
A pEr

i

Rs,30,00,0
00.00
As uer

1

lans/adva
e given
toany
person or

COETEATTY,
Trust atc.,
e e
pecenables
froen

and the
arnolnt

ML

M

NIL

NIL

MIL

Mokor
Vehibc|es/ Air
Crafyyacht
s/Ships
(Petadls of
Malk,
ragistration
(T DR
alc, year
of purchase
and
ampunt)

Ra.24,03,295.00
s e AnrEmLine
- Iy

s, 11, 63,005
0

£ par
Annexure -
HII

MIL

BEEL

ML

g

Jowellany,
bukon and
valuable
thing{s]
(give
details of
weight and
L

e 35,132,000
(G

A par
Annexiire -\

%2.4,00,00
0,00

Anmecirs -

s 4,00, 000,
0

As per
Annexures -
Y

Rs.& 00,00
.00

As per
Annesine-
W

Ay ptier
asdate sich

]

NIL

KIL

L HE

ML

(Y -




asvalues | As por Anncoade
ol =Nt
claimeinter |
e ; -
W GrosTow | B R O L T
ke 9.16,00,153. 75 1570327 2900059, | 29137020 | 34,01,087,
| ¥ ar 2 112
b. Dotails of Immovable assets
Mohe 1, Fimﬁ? i jant ownecthip indicating the extent of xent ownership will alsa have ta be
inciicate
Note: 2. Each laevd or bufiding or apartment should te mentioned segasately In this format
Hobe! 1. Dissily shoubd include The mtemes? in or gemessiep of offshors 2asels.
B Eﬂmpum et onrs HUF | Dependent- | | Ueosndent-d i Drezpmenichens =3
Mo,
M.V, Srrevams | Sk Keate Kurs. Devika | Kum, Elﬂllrll Master Rishab
Kumar SrreyEme M.5. M5 i M5
I Agricultiurs | As par ML KA NIL HiL | MIL.
| Land- Annaare - VI
Locationin
FSurviy
kb s) '
Aren (total | A8 per NIL A NIL WL NIL
masasJrem | Anpeeure - VIl
et In
| scres)
Wheter | A per ML A NI NIL NiL
imherted | Anmesure - VI
preperty |
[es or
N, PR,
Date of A5 per NIL MA NIL ML 1L
purchase. | Armetyrs - VI
in-caga of
aeit-
aCgdred
propETTy
Cotof | Aeper Ammmre, MIL NA | MR ML NIL |
Land (i =V |
cane o
pirchiass
at: b
dme of |
purchase] . |
By AS per NIL NA NIL NIl NIL
imestmen | Annexurs - VI |
bonthe
land by |

/‘Lil—p <




way of
develonm
et
constnuct
on 2t

ApEF UK
te clrrent
rarkes

| valua

A5 per
Annexure - V1l

HIL

A

ML

MIL

WL

Nan-
Agriculnura
| Land:
Locatonis
J mdnvey
numbens]

A5 piEr
Bnnexune - WIH

A5 per

e

MIL.

HIL

MIL

Areg {toil
MERSLEET
gt I Sal..
.}

Anrrérure = Wil

A pEr
Annexune -

MIL

MIL

HIL

Whether
Irirveritid
property
{fedor

M.

As per
Anresre = NTH

A5 s
Annexure -
WIIL

RIL

KIL

sl

bate of
purchase

salf-
aroitired
propeity

incase ol |

Bis par
Annexu -

| Vi

MIL

KiL

{ Cost of

| Landg {in
case of
purehase
g the
tirne of
purchase)

Arpesure = VLI

BE per
AnnesLing -
W1k

NIL

MIL

i esten
Eon the
larid by
Wy of
deselanrm
ent
oonstnach
o st

As par
Annexure = Vi

A3 per
Vi

NIL

NIL

Approwima
te current
markek
vallse

Bs par
Arnenire - WIIT

i ]

Annexine -
VIl

N,

L HE

MIL

MIL

/L .!:-1- Y




RIL

RiL

Bl

NIL

NIL

ﬁt

ML

4

NIL

NIl

NIL

NIL

=

MEL

MIL

ML

MIL

ELE

H Joss i




MIL

T

hiL

ML

ML

ML

ML

NIL

ML

MIL

WIL

MIL

MEL

NIL

MIL

HTL

by ey of
devatomme
nk,
Constructo
n eic.

on the land:

A5 per Annexune

=X

MIL

WA

NIL

MEL

HIL

Approsima
be crrent
walue

As per
Annesiibe < X

MIL

NA

NIL

PMEL

Others
{such as
mtarest in
property}

AL pey

Anneime — ¥l

ML

-

Total of
CHTENT
market
walue of
(i to ()
prbcrae

| Rs,
74,89, 17,670.00

Fi,00,000.00

i

NIL:

NIL

11
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#jn !gwmnmmmﬁmm bz gebie francal insdftitions and goavemment:-
(Hoge: Please give separate detale of name of bank. Instituton, antty or indvidugl and amount before each
~itenm}

5,
Mo,

W-Shrerams. | Sl vt
Kumar Shreams

HMUF | Depengent-1
fum. Dl (o, Gayathn

M5

Bependent-2

‘M5

i

Depandant-3

Master Hishaty
M

Re 41777978 | n:i,s-s.m,a!“ NA
o 7130

Asor
Artwmners
| Xl

A par
Armeure-XI

tther Ehan
Wb

of lon

ML

MiL

i

NIL

. EE . .

MIL

Ay efher
libliry

ML

HIL

NIL

total of.

Rs,
%17,77,572.00

MIL.

NIL

A by &



(I} | Gowernment Dues: {AtHas the Deporent been in occupation of ‘r‘m |
[Hres to gepartmants acgommodation provided by the Government tany - L, oo
deatig with e during the last ten yesrs hefore the dete of (- 1
Grvermmant natification of the coment section Etﬂ'ﬂmmﬂ
arcomimodation {BYIr answer to (A) above & YES, the foiiowing IR

derferation may be fumished rmmeiy:*
| {1} The address. of the Govemment
aocornmidation:
20, Nesrpar, MLA Hockel
Thiruwarankapuram
[l Thers is ma diiss payable in respectof
above Government sccomimodation
fEavarts
W - rent:
{4 electricity charges;
fc) waterchargas; and
idl  telephone charges a9 on 07082020
[the" dake should be the laes fate of the
- ird month priar o the'month in wihich the
slection is notified or any dete thareafrer].
Note— ‘Mo Dues Certficate’ from the |
agencies concerned Inorespect of rEnt
elsctrioty charges, weter tharges end ' .
tedethone charges  far  the  above |
Covernment  accommodstion: should  be |
submitted. .
il [Diss to department desing | Gelf | Spouse | HUF | Dependent-1|Dependent-2| Dependent-3
it Govarnment  transport
fincuding  alrorafts and
hekcopters)
KL ML MA. ML MIL fTL

() [Income Tax duss NIL | NI NA NIL L NIL

vy [GST duss WIL | WIL Ma NI Wil MIL

I;':'.-i} MunicipalProparty tawdoes | NIL [ NIL L, N NIC NIL

I
fvi) [Bay other dues NIL | WL A TR T KNIL
_ | |

ivil)  fGranc totd of ol Govermment | MNIL [ O MIL | MA WiL- | ML ‘ NI

dues '

13




| any ofher fabilities | MIL | ML | NA NIL NiL NIL
i) in dispute, if s0, mention |
the: amount: involved and the
puthority - before which It is ‘

9) Details of profession or occupation:
(@) Sedf : M.V, Shreyams Kumas -Sockal Waorker, Planter and Company Managing Directar
(b) Spouse : Smt, Kawits Shreyame Kumar - Housewife

(94) Details of scurce(s) of income:

[ﬂ Self - Agricutture fncome, Sakary, Rentz| income; Devidend B Interset Income
&) Spousa 1 Dividend & Interest mcome

Iz} Source of income, If-amy, of dependenits, Mot Applicatle

(9B) Contracts with appropriste Government and any public company or companies -

(1 details of contracts entered by the candidate = Not Applicatie
(b detalls of contracts entered into by spouse — Not Appliczhle
i) detalis of contracts enterad into by dependents — Not Apdllcable

& details of contracts enterad into by Hindu Undivided Family or trust in which the candidate or spouse
or dapandants hava interast - Nat Applicable

i} datails of contracts, entered into by Partnership Firms in whith candidats or spouse o depencents
Bre paners - Mot Applicabis

ify details of contracts, entered into by private comparnies in which candidate or spouse or dependents
have share — Mot Applicshle

10) My educational qualification is as under:

Pt Graduate Diploma in Business Administration — Kings Langhey College of Management, Londan —
2005,

(Givie details of highest Schoot | University education mentioning the full form of the centificate/
diplema/ degree course, name of the School JCdllege/ University and the year in which the course
was complated. )

L,- A., !ﬂl—p o
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PART -8
(115 ABSTRACT OF THE DETAILS GIVEN IN (1) TO (10) OF PART - A:
1. | Mame of the candidats Tl M. Shrayais Rumar
|
3. | Full postal address fnanda Mandiram, Pulyamals
P.0. Kalpetta North
Wayanad District - 673 124, Kerala
3. Numibesand name of the constituency and.
Etaha 019 EALPETTA LA CONSTITUENCY, KERALA
4. | Mame of the poltical party which sat up the LOKTANTRIK JANTA DAL
candidate {otharwize write ‘Independant’)
5. | Total mumbe of pending criminal cases 2 (W0}
All preceedings in both the cases have been stayed by the
Hon'ble High Court of Kergle wida Droer dated Order datad
~4.-'I11.'2{:|1‘3 in CRMA No, 450,201 2 in Crl, MC Mo 14752012
and Opder dated 15/1172019 in Crl. M. Appl 1/2019 in Crl.
-‘luu; No. B048/2019 respectively,
I
. | Total Number of cases in which comicies lhDT APPLICABLE
 F PAN of | e for which st | Total Income Shown
Incnme Tax Remrm
| fied
(3] Candiate V. Ghreyams | Financal Year RS, 4,43,08,054,00
; | - MI1E-19
b} Spoasse ML MIL
| e
(e) HUF NOT NOT APPLICABLE NOT APFLICARLE
APPLICABLE )
i) Depandent Ly Kum, Devixa MiL ML
'PE-HML MI_ MIL
2] K.
gyathri M.5 KIL ML
| (%) Master
. iRishab M.5 |
oLX
) . 5 1
i o !?{-11 ﬂ




.

8 Detalls of Assets and Liabilities (including offshore assets) in rupees

Self

HUF |

f

SpousE

Dependent-1

Dependent-2

Dependent-3

Eﬁ,umﬂ?ﬁ

F’,érm Eh 2ei0,088.07

fis.
29, 12, 70200

2UZ097.00

71,75,014.55

A

th'sﬁ, 166,00

ML

NA,

ML

=)

) Rs,
5,35,21,000.00

(bl Inherited assats Eﬁﬁ Rs,
5,54, 50,000,

(3] R, NA
54,00,000.00

b} NIL NA

NIL MIL

HiL

ML

8,

Liabilities

o HER

Govermiment dibs
{ Total)

NA

NIL

=
A

Loans from Bank,
Financa! Institutions:

[ 17, 77,972.00
&nd othars | Tatal)

R
2,.56,03,073.30

NIL

10,

Liabilities that are under dispute

i}

Government dugs |
{Tokal)

MIL

NIL

WIL NIL

NIL

i)

Lodss from Bank, ML
Financal [nstituticns

and others (Tatal)

NIL

15
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1, | | Highest educational qualification:
Post Graduate Dipiama in Business Adminsgeation - Kings tangley Collage of Mensgemsant, London =

2005
(Er-.-'e details of Rghest School Mnlversity educaton menticring the full fom of the oertficate) nq:lloma-.-*
dagres course, name of the Schock /Collagel University ang the yaar In which the course was comipleted ) |

WVERIFICATION
I, the deponant, above named, do hehaby wvarify prd :iedarerhat:l-ne contents of this BMidait ars tros and comect

tutrwbee.-tqf my knowiedne and belief and na part of it Is fale and acthing materal hes been concsated there.
Trim, [ furthes deckars that: -

{a}ﬂ'rere i5. o case of conwiction or pending case against me ather than thoss mentioned in itents 5 and & cf

Bart A anc  abows]

B} I, rry spouse, cr my dependsnts do not have any aeser o lability, ather than those menticasd Tn ftems 7
aec B of Part A and 2ams B 9 and 10 of Part B above,

Verified at Thiruvaranthapuram this the . il ...... cay of Augist, 3020

H"JMS HKUMAE
Mobe: 1. Affidavit shoutd be filed latest by .00 PM on the last day of flling nominabons.

Mobe: 2, &Ffidavit should be sworm befors an Oath Commissionar or Maglstrata of the First Class or before a
Motzry Fublic,

Mote: 3. All columns'sheuld be faled up and no coiumin to ba left blank, If there is no infarmation oo furnish
in respact of ary ibem, esther "NE" o "Not spplcable”. as tha case may be; should be mentioned,

Mote: 4, The affidavit should be either typed ar wiitten fegitly and neatly,

Mote: 5, Each page of the Affidast sholdd Be sgned by the depanent and the-atflcavit should bear on each
pene thestamp of the Motary or Dath Commissonsor Magistrate before whom: the Affidavit 15 swom.
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ANNEXURE - 1 _
ISl | Deseription Sall Spouse HUF |Depanders-1 | Depengent-2 |Dagendon 1
[ N
M.V, Shreyams | Smi. Kavita jurn, Devikn - Kum, Gayathn - Fanhinls
Kiamar shreyams .5, P15 5
Kizrmiar e
[t | Detailsaf | 1. Vijava Bank, 1. Vijaya NA | 1. HDFC LHOFC | LoHDRC
diposits i | Kalpetta Branch | Bank, Halpstta Bank, Bans, | Bans
Bank S8 sooount no. Branch S8 Kalpetta aipeta | Kttty
Eccourts 34516, Baldnce as | aocount no. | Branch 5B | Branch S8 firanch Sk
| {FORs,, on 31072000 | 5952, Baance - BCcount POy | @ooount o | ageount no
Term Re566,08031 | 3son | 2165, 1245, LB
diposily and| , | 31.07:2020 | Balgnce as | Balanceas | Balanie 2t
all other 2, Punjab | Pz, B,444.35 an _Jon an
[ oypesot | Mational Bark, | 31072070 | 31070020 | 3007 B0l
deposits | MAlpemdaanch | 3 anghr A, il A, il | R, il
inciueing RE account no. Bank,
saving 32563 hlm:ﬁ Kalpettz 2.Canara 2050875 2.Canars
accournts), | o0 3072020 Branch 58 Bank, Bank, Barik,
Deposts- | P M account 1o, Kalpetta SB | Kalpetta SB | Kaloerts oF
with — 317, Balance : secount o, | Achoant no, | BOCOURT A
Finsnaal H*P!ﬂﬂ Eraném a5 an | 62887 a3 B2ES] as on | BAEEL as
Tnsbtistions; SR -acrrvint 1 31.07.2020 {08 307 | 3072020 | on 3607
Non-Banking: e -ﬂﬂla;é - | B | 2020 25 a0ad A,
Financal 3 o1y 6, 306, 0 | Bs.-Ba.07 12.792:00 40800
. Companies | 00 31.07.2020
| |andiee  [PEEBMR O DqHpRc
operEtve | & Hps ik Barik,
societies and mm " | Kalpetta |
e amount | Brasch B
Branch, 58
in g2k SUER Secmnt no. BoCount T, |
GepsiL | g9g), Baimncaas | 2998 '
-on 31072020 ?m o
61,148,327 ;
osloikirid 11.07.2020
5, IGICT Bark; Rs. il
Kozhikods |
Brarch. 58 4, HOFL 1 -
account no. 1004, | Bank,
| Balance s on alpeis
'- 31.7.2020 Branch 58
Rs23,85,668.00 | ACtount mo.
i 3663, '
6. Cangrd Bank, | galance a=
HIlpEItaEimrrd'L el
58'account no. | 39 07,2020
57685, Belance | g, NI
a3 0n 31.07.2020
s 3638100
G H
7: Canara Bank, EEII'#.,H
katneita SB Kaipstia
- | —

agzount no

A i




2074 5z 0n 3L
U7-2027 s,
00,419, 00

£, Vijmyz Bank,
Kalpetea. 5B
account Ao, 2385
A% 00 E1-07 2020
A5 50,848.00°

B, Suls reasary
‘Walp=tta 9
200U NG, 5?"]
A5 3 0E2020
Ps.1,08025.00

10 20T Bank,

| Hszhikochs Branch
Fraed Deposit No,
B2ARS13050T -
Bz 200000008

Sanings Bank
Aot i the
rrare ot my
Fathar, Lage M5
vesrendrakumar
ecpigarhed in
my favour wds
is segestised Wil
dated- 207 Mamh,
1981 reg with
registered Codicd
w0 the said Wil
| gdabed 24"
January, Hile,
Amwints
| Heynivad o
| 18.05,2020 (data
of garmise 5 the
teslator iz, Late
s L
Vemrendrakamar)

I'bEzve ok
wilthilmem the
amaunts from tha
Bants g5 the
riomines 9 Bank
records s my
tigther, Smik
MY, Ushadde
Hornzyiar, Lhe
' datails of such

s Sovinge Bank

ok _:-- = :' ! .n:lum
ﬁlf .II-I.. jl_:: bﬁ'm a4

Branchy 58
annint no.
Bipla e as
an
310720020
RS, il

5, Canama
Harik,
Kalpetta 58
Acemant no.
G211
Balarie as
un 3547
2030 H,
73,456,060

g T S



——

& matler of
gioungznt
caybon:,

11, Wijava Bank,
Kalp2ta Grapch -
Sﬁ Soooomt no
1061 2501 31-
O7-2430- Rs.

&1 BREOD

12, Vijaya Bank,
Ealptia-Branch —
=8 Seooint ng,
A50Egson 31
072020 — e

g7 a7 87

13; Vijaya Bark, | '
Kazhikade Brand |
— 5B Actount ro.
6198 a5 on 31-
07-2030 - Rs
L33 70099

14, State Bank of
Indhia, Keahikode
' Granch — S6° |
| Apcountnio;

' B7D9656447 a5 ' |
an 31072020 —
EEI |

L5 Canarg Bank, |
: | Ralsata Branch =
{ SE Acrolnt no.,
' | STT74 a0 - |
I | 3LOF:20 ~ s, |
Ml
|

14 Stare Hank of
tndia, New Daits
Branch —:58
Aprerint ne,
10023831297 as
ee 3072020 -
Re. 2,02:647. 75

1, Eiistrict
Trosswery,
Helpietta SBPTE3
— a5 o 310
2020 - Bs,

NC
=

LA M

/L !:#-14 L




L, Pumsh

Matianal Bans, ‘
Kazhikode Brrnch j
=58 Accoont rig.

bBZ2253 ~ a5 on

-31-07-2020 ~RE,

£,582,00 |

b 2

WMo LuRevyAMS oA




ANNEXURE - I1

Bescriphon Sl Spouse HUF  [Dependent-| | Dependent-2 | Drpendant-
M. Shreyams | Smt. Kavita um, Davika Kum, Gayathi ';:nu-ﬂiemnn
Fuemar Shreyams M5, r'l.‘i ' 5
Kufriat |
Detailsof | 1) 587 Enuity 1] 1 Equty N NEL | Kt | ANm
imuestriént | shares inthe share in the |

in Bonds,. | Mathrubtumi Pta, | Mathnabhomi
Debentures | & PBg Co. Lbvd, | Proo B Pbo.
fshares and | Hoghikoce (Noo- | Co. Lid.,
units in listed company] | Koahikide
compariies! | Boak vislue (Non-Jistedt
Mudyal Rs:2,53,500.00 mmﬂ
s 000 | e sy | BOOK vakue
e el | gy shards, 20 | RS S000
ampunt, fﬁf;-m - a1 300
transtermed to my | EAURY
daughtes, Smp | Sharesm
M5 Mayira ared | nion Bank

e e of Incke Lix., b
Mecting ofhe |-t

mﬂi‘ 'a'EthlE '_nE'-

Directors hetan | T70300

[FOG2020

; 3} Shares
Dby fion
of the su 1. | Hrbusgh
Firanss % Geajlt BNF
15 Incleiciedt hare | FiNE0CRI i
258 maitaral =andees Lid.
abundant ~Rs.
&) Shree Dewv | [
Enterfifises,
Myztres (&
partmershép firm)
Share B
5. 000,00

3] Shares
frroigh Hedge
Equity L.
markek value Bs,
| T4,55,420.00

4) Macro Food & | .
Bevernges Pt
Ltd,, Bangalons |




As109,000.00 |

5) Starling
Hofiday Resore
(Iryefia ) Ll
Channal = 3 Thme
=nare fy,
0L25000

B) 300 Enuity
shares in Linion
Bank of Indig -
H5.33, 70500

¥ 7,500,000 '
shaares of Ba L/-
each in DER
Rasorts & Spa {P)
Lid.; Rochl {ron-
lished pompany) -
R, 75,00, 000,00

§) 18,392 shares |
of Re. 10 each
in OTH Rigarts
Pt Lid,, Kach|
(mon-lstad

company) -

R 1,.95.520.00

| Shares held in
the name of my




9] 217 Equity
‘Bhares IR The
Mathruthurm
Printing &
Pubiishing '
Compary Lid, |
Kognilowe — Bodk
Valiue'—Rs

'.I;EIH,_E_[H:I B I

TSt of
e gaid 217 i
Equity shasas. |
Aokag 3t M |
Meatii of the
Baird o
S¥ractoes held on
1508-F0E0
Lamateraizaton
of the sawd 227
Eguaity sRiFree i
Fsrel, S
Hard Be g ey
eraborant.
ERLET.

16} 12.50%
shares |n Sickia
Enterorizas,
Mysgre (3
parinership firm)
Valuz A,
TIO000D

tina s
partisshis is
ey Tnterst
g ved o
20052020 v
of glonpss of the
fesiatar vz, Late.
MR

. Hﬂd@bﬁ:
Sony) here 358
rnafero’
FEnanaaT
R,

11} Propristarship
Concem — Ms.

/L ,L,...,_, <




P, Saipetia
s .
120,81, 350 Ef 25
= e S

Chaoge af
R R Ly
ihe Hhnckeste
Pt
Crponaton /
Muniicait
drteresl cevch e
an 28.05.2000
(ke (0 e
oF M Pkt
WL, Cate AR
Vesarrraianiiumar)
Heme e

own -‘.ur!;rﬂ-t |
maLher of

| |
W) S

MV SHREYAMS KUMAR,



ANNEXURE — ITI

5l | Descripbion Self Spolise HUF |Dependent-1 | RQependent-2 | Depandent-3,
Ha )
M.\ SHeeyamis | Smt Kavita |
FLrmRaAT Shevams
Rumar
0y | Detmisaf | Life insurance; Life NA: | Life Lifp
st insurance: inssrance: | insurance:
In NS, a1} Jesvan ' .
Postal Suraksha — sym | @) MET @) LIC'Child | &) LIC Child | &) LIC Chald |
Saving, -asgurgd - Smart. Pils - Caresr Plan | Caregr Man | Caregr Plan
Inzurariee | Fs0190,000.00 i assnred — gL = BLirm =& |
| polices and Hs. 15,00.000 | @ssured assured -R5, | pasuted B
ivsesiment | ) Jeavan Shees- | 00 (Met Life | R, 250000000 | 30,000,000,
i@y —djm wssured - | Irdia | 25,006,000, |0 il
Fmanpal, | Rs;L0:00.008.00 | Insurence E1]
IRgtrEnents o, (P} At
it Prst ) Fture Pluis—
Difice or SLIME @Esred b} LICof
Tnsurange | Rs,E,00,000.60 indig -
| Ecmpany | Markst Plus:
and the d) leevEn Anand | B3,
amnurit, —§WUm aogured | 3100000 |
Re.50,00,000.00 |
| | cyPast
g) ICICL e | affice; |
insurance policy. | Pandmaram
Hs:54,25.469.25 | - recurring
BCeount no. | |
) HORC Life No, A0 IESEE
policy | 333 | :
o 23243577 Ry, | Re.30,000.00 |
| ) Conara Bank |
Trisuranca d) HOFE Life
ke, B054880111 polich |
sum Assured 21877504z, '
R,10,00,000,00 ‘ 1,32,50,000, | | |
1] | N—

' | /Lit—r’a

M-\ SHREYAMS KyumAL




ANNEXURE - 1V
5. [ Descriphan | Self " Spouge. | HUF [ﬂmum-lﬁ Dependent-] |Depende-3 |
o, | _ I |
M.V. Shrejams | Smit. Havita Kum, Davika Kum, Gayathe Maztes Rishab
Kiimar Shreysms M5 .5 S
| Kigrar | | | e
Wl | Motor Vshicle = BFW | Vehicle - MNa | HIL [ MIL 8
Vehides/air | Car =¥ 121 Mart] I |
craftfYacht | 9098 purchased | Brezza car~
5/ 5hips | mthevear J014) | &L 12 L4005
{Datads of | Plachase valua] | purchesed in
Make, Rs.24.03,295.00 | theyvear |
fegisration 2047,
numiser Purchase |
o1L, e valoe:
‘of purchase | Re11,63,035
iand | R ‘
amount) | S

PRy

M. SHREVAME KomAE,



ANNEXURE -V

Chescipbion

| Smwaliery,

bruillion and
vakualie

Lhisa{ &%

| (otve

| details of
weight snd
value)

Salf
ML Shreyams

HTET

Spouse

Smit. Kol
| Shrafems
Kumasr

HIJF |nepenFenn:-L

[Gependents Dapendert 3|

Kum, Devika. Num, Gayathe Master Rishat

r..s

M5,

ME

‘?jﬂqmm:tgu-:

O ATElS
R, 60.000.00

BY10 grames of gold
CrenarmEanly
indluding 2
diamonds
Rs:3,50,000.00

Fullowing
W
beaueathed In
my favour by my
father, Late M.P.
Vecrendrakumar

-
¢} Gold ring with

nne Cat’s Eve smone
and # small

diamionds ~ Valos
R, 2.75,000.00

d) Gold chain = 2
soverplgns = Walue
= H!h. ?Sr:IIH]-\.B{I

g) Lord
GUrdVaY OO RCRS
Gold locket — Value
Rs, 7500000

a) 578
grars of
gitd
DTRMEtS
s
diaminds
warth A=,
23,12.000.00

| fingar ring
w!lh

| Rs.2,00,000,
| OO

A [a)Ba
grans gold
arnETEntis
worh Rs

4,00, Hi0&

'

| a%-80 grams
goald
drmarmpris:
warn Rs.
4,00, 004,00

&l =
graam gokd
M'IEIFI_EI'I!'S
Wit B
4,00 800.0
{0




ANNEXURE - VI
mﬁﬁ | Description Spdf Spouse | HUF |Dependent-i | Depengent-7 | Bependent-1 |

! M.V. Shrevams | SmL Kavita: Hum. Devika - Kum: Gayatir Mater Risht)
| Kumiar Shreyams |~a¢. M5, M5
FiLimar | [

]

VIL | Arpother | 3) The NIL NA NIL NL Wil
assety suth | Matheubihami
[ B85 yalies Ernployess’

at Provident Fund— | | ' .

claimsfinter | Balance in PF

| Bst Erount a5 .an
U7.08, 7020
a2, 40,00, 1780
u ‘

bOre | ‘ |
Rafrigpratnr |
(Sremans) | |

Pri=sent  ilus |

Ra. 75,060.00 ' '

ciCing
Asinigerator
(Sarmsung)
Present  WElles
Rz, 40,000,600

d} 5§ ‘nog Al
Conmdiiones
{Carrier) -
Frosent- velue —
Fis. 1,85,000.00

g 3 noy = |

Samsung . Cojour |

| |Tele'.lls.rnn =
| Present value — |

. Rs. 1,95,000.00 |

Y| S—

M SHECTYAME KUMAR,




ANMEXURE - VII

T, | faseription | Salf Smme | HF | Deperdesit-l | Doperdentd | Dependerto
| R, .
M. Shreyams. | -Smb Kasia | e, [ayika I Kuim, Gayathd | Mastar Rlislab
| Fumar Shreyams [ S | M5, M5
Blmar | = e
|i'u;-,.-:er.|ra a) Krthnagin MIL N WL ' HE HIL
Land- age -
| Land il i
| Localionds | Bathery Talul —
' -Survay Block 71 RS | |
| m:ubat:[sjl Ny, PO 41 P,
R
| B ielgeta |
[ iHAge =
i Tadik — Block
I8R5
[ h‘ﬂ-ﬂ"_‘-&:'?'.’a I
| e
' ) Kalpetta ,
Vilkage thockis
I RG.mo 39370,
a4 Puraskadl
Villsge Bathery
| Taluk EJII& 19
| RS aLal = — =k =
mre.a (@t | 3) 8,10 ses L A hLL ML KIo
2
| ;ﬁﬁ:"r [bY L.50 acres
: aeres] £} &5 Bres
- | o) SHaveres [ o -
| Whather | a} Inhastad NiL N NI NIl Ml
| #hdrited | propefty. — YES ,
| propeny | . '
| feE o 5 InFiarites
ha), eeuparty — NO
gilrhented |
property.— YES .
df{Irheribed ‘
. pFoperty YES || —
I
7 o
-Hxlti.-lll



75

TaRs

&) Nex HiL, N L NI | NI
| punchiaze | Applicabla ,
[ IrvgasiEar [
| g8l By S102.2005
'ﬁmmw'mg { bt
| SR
| applicabie |
|
| di Mot
| ampbcabie
Cost of T}: Mot WL e . Wi RiL
Lapd-{in Appticeble
rastrod
pufchass I b}
zt tha R B0, 06000
Elmeer
purchase} | .cf Not-apphcakie |
il | ok ap=licatie SR = :
hay a) Mat ML HE- ML fali Rl
Investmen | Applicable
Eon the
. B ok
I=rd oy L
7 Appliceble
af
!ﬁelnﬂnu | |
| &t | g]mfgnlsl!t_mbﬁu |
| BYE:,
[ ﬁi‘w Arrdarmendica
| : [~ RE. 1§
Bt |
di-nil ; I By
Apgroedrra | a) Rs 1 1S ML L ML ML MEE
TEgument | crongs |
&Tr [y Rsa182] i
| - Litohig
) Be. 10 Crores |
| diks. T orecas ' -

Ny Y—"

-M.\{.sﬁﬂ.{{?’ﬁhﬂ.& KyMAR



ANNEXURE — VIII

[S. [ Desaripuan | = Spouss | HUF | Depondent=1 | Dependent-3 | Dependent:3
| Mo
| | 9. SEmiyvarms Smi Wawits Kum. Deva  Kum, Geybthri Master Rishab |
| | Hum!r HH"'EFHI'I'I'E M5 BT M5,
, Huimar |
| I | None |-a) Kaipatta Villege — &) NA | NiL NIL NIL
Adricultura | Vythin Takk — RS Thrikhakora
I Eand: | NoAtrL North Vikaoe |
Lotation(s =
by Varkals Viage, |
| | ?'EUm ) ' Dl'llmwn:m:gﬂ “aﬁ"’a”“”"
i e ) Ttk — .
- Toluk RS NoATHZ | gy oo |
| €} Mt ne. 69— Mo, 5574 | .
| Burvey oo 9, 10076 .
| 13 - |
| Chikkndunnasaoedra ﬂ‘ﬂfr:ﬂﬂ*ﬂ' .
Village, Sarsapur ry Viliage -
' Hobl), Anekai Taluk, | Royilandy |
| | Karmataka, | Taluk — RS |
o SE3 |
! d} Pest o, 7O A 71
—Sureaty no, 9~ ) Kaihpotta |
Chikkedunnasandra | wiage — | .
Village, Sanapur Vyther Taluk |
' Hobli, Angke Taluk, | —ps ,
Karmataia. M 386, 14 |
[
2) Kuppad wllage. |
| Sathary taluk, Sry, | ) KelpeR
| nat2913 'h':ﬂﬂ?t— |
Wythin Talik
I ) Malpetts Vikage, | —pg I
Vythin Tahik~- RS N, 50477, 3

o, 9378

gl Kapatta Village,
Wythiri Taluk — RS no.
/3, 36/3

h) Kalpetta Village,
Wythiri Talgk ~ RS no.
J43/PL

) Malpetta Vilage,
Vigthiri Taluk = RS
na 48873, 488/5

A frsys 8




|} kadkanad Wiage,

Kanyasr Taluk -
4 e, T35S

Aren {hatal

&ht in Sq.
)

|
a8

a} 30,50 cents
' undivided

NA |

b1 13 undivided
shigrs iy the Total
mfl=nl af 25 cenks

¢} 5700 =4, fr.
d} 1,0 sa it

Ehare in the
fedal extent
of 53055 |
Cords,

)13
irdvidhal

| snare n e
| ‘tatal esent
af 4538
cenle,

114 canty
if'j 11 cents:

|

g} L.B0acres

B 1 erits €17 cants

i} .40 acmos
19 cents

o) 12% of
| undivided
| ghars i the
ozl extant

of 25.50

MIL

NI T ONIE

VN .



-

Whether | 23 Inhierited a} Inharited NiL KIL il
infesited | oroperly - No. propety -
properly LT
t¥esor | B) Inherited
M. broperty - No. B) inherited
£} Iifianted propety | propety -
— No o, .
) Imgr_ﬂfdm &) inhesitid
F"”F“_'t' : Droperty -
2) Inherited Ao
progeny=No
1) Inhirited l:ﬂ Inkerited
propesty-Yes - & POty
per Will and Codicd | N
[mentoned s |
g} Inherited
property - Yes—as |
per Wall and Codicd
[rentioned eate) |
by [riherited
progeety —Yes—as
pier 'Will and Codezll
I [manSoned sarkes) |
Propgesty — Yes = as!|
per WK and Cordicil |
[mentoned earker)
frinherited Property |
=Yoo - popér Wil |
and Codicl
[menGoned earkar) BN ||
Dateof |a)15.07,1998" n) NIL NIL [ L
irchasa <0010, 2008 '
in case of o _
self- by 08,06.2000 1 —
Soquirsg FFH AR
property | €) 04052014 5
o) 04.09.2014 12652011 I
&) 30-07-1596 d |
108 [
fi Mot appkcable =
1
|
. i L —




s per Wil and
Cocicil (mentioned
earlier)

h} Mot applicabse -
a= per Will and
Codicl {mentaned
earlier)

i) Mak aphlicibhe - as |
e Wil and Codeil
Iresabicned sarkar

1) Mot aoplicable - s
per Will and Codicl
(mentioned earbesy | 00 | | |

Costof | ajRs: 1,20,00000 | a) s NA | NIL R ™
Landfin | 5.31,500,00
et h) s 110,512.55

prchass. | byRs
at the ) Ra- RAIGBIA00 | ¢ 25 £E600 .

| prchacn) I d] i 4,39, BEH.00 (:} = !
: 5,25,006.00
&) Re. 1,25 000,00

_ d} Rs.

f) Not apokcable = | 73 809,00
a5 per Wil and
Codic [meEnbonad
earber)

oot appiiceble .
as per Will and

Codicl [mantiansd
, earlier) '

1) Mot applicable -
as per Will and [
Cockell [mentioned
aarli=r) |

1} Nt applicatie - as
per Wil &nd Codicl
[mentionad earler)

I
|
|
|
1) ot apphrabie - a5 '
per Will znd Codicl !
(mentipnad earliar) | i e ]
a) NIL a) NIL MA NIL : NIL !

ML

b) 1125 5. B WIL
{lridividad araa) at




Wiy it
Cawsdopm
(=
[ty 2
on eig;

R, (1 T
5,00, 000,00

3 NIL

R

&) HiL

f MIE

o) Building
constracted by my
predecrasers — Cost
—Rs. - 10:00,000.00
) NEL-

i Busiding
sorstructed by my
pradecenses

— sk - RS,

| 2200,000.00
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ANNEXURE — IX
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Arty | a) No ML | NE | WL ‘ R N R
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ANNEXURE — X
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ANNEXURE — XI
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@ﬂzqgcmﬁﬁm BY 250926
1
| ADDITIONAL AFFIDAVIT TO BE SUBMITTED BY CANDIDATES

i
Rlection to COUNCIL OF STATES (Name of the House) from KERALA LEGISLATIVE

H
I, M.V, SHREYAMS KUMAR (name of candidate) son of Late M.P. Veerendrakumar,
hea 53 yeas resdert of Anandamsndian  Pulvarmla,  Kapena

North P.O, Weavanad — 673 122, a candidate at the above slection
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INDIANONJUDICIAL
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@ﬁaqgomﬁam 3Y 250927
i
| et

| do solemnly affirm and state on oath as under; -

! {iY 1 have not been allgtted 5'; Government accommodation at any time
f during the period of last 10 yedgs prior to the date of notification of the
. current election.
OR
i
{iy 1 have been allotted Government accommodation at MLA. Hostel, 20
Newyar, Thirsvananthapuram (mention the address of the accommadation)
$ ;
during
Ty
= /L I.‘:HT Hf’
i i
\
i |
2 ¥
b o 22949 v
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ChyEL0 FTH KERALA BY 250928
i
i S B
i
i the periog of last 10 years pror to the date of notification of the current
glection, and there are no armears of any duss to be pair towards rent for
; the accommibdation or any amears to the agencles providing electricity,
i water and telephone at the said accommadation as on 07-08-2020 (the
| date should be the last date of the 3" month prior to the month In which
ection i unced
the el 15 anna 8 /L!F“}
-
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Cn(UBlo A KERALA BY 250929

H B
(i) “mo due certificate’” from the agences concerned are-attached hereto,

i VERIFICATION

§ T, MV, SHREYAMS KUMAR, the deponent above-named, do fereby verify and declare
: that the above statements are correct to the best of my knowledge, and no part of it
is Talse,
verified at Thiruvananthapuram this the .l%.ﬁ. day of August, 2020
: L

. _._"._,Lu,.l. = /L 1

= gl (M. sunﬁms KUMAR)
et u_'_,!-ii % DEPONENT
ik '.'f;,jm*";l s
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Revised format of item 3 (&) {ii1) of the affidavit prescri bed Vide Election
Commission's order No. 3/ER/2003/J8-11, dated 27" Mareh 2003

i_ﬁ | Description Name and Address | Amount
N | | Gusianaing as o
_ ; N 7082020 |
(i) | Government dues:- I NIL NOT APPLICABLE |
(e} dues to departments
dealing with
government
accommodation I
. I
() dues to departments NIL ~ | NOT APPLICABLE |
dealing with supply of :
water
{e) dues w departments NIL NOT APPLICABLE |
dealing with supply of
| lectricity
i . |
(d} dues to departments ' NIL MNOT APPLICABLE
dealing with telephones
) |
(e} dues o depariments NIL | NOT APPLICABLE |
dealing wirh
EOVerniment ransport
. (including airerafts and I
' helicopters) :
| (f) other dues, if any ' NIL | NOT APPLICABLE

J -

\ 4 |
7 MV SHEEYAMS \KUMAE




Telwpshinms Mumbier: 502524

Fust Bie Ve 3430

Fooe s fHPTET05897

HEES 3

E-mail: secialaryanyanaaithe i

SECRETARIAT OF THE KERALA LEGISLATURE

No.11202MA D2/2020/Leg, Thiruvananthapuram
16:82620

NO DEMAND CERTIFICATE

Clertitied: that no dues are outstanding agadnst ShriM.V Shreyemskomar  Ex-MLA for
zocemmedation in Legislators' Hestel Thirsvamnthapuram on account of rent and other
charzes including Flectricity. Water and Telephone for the tast ton years,

"r_‘-l'. er;,_‘::‘
M T e
—m— ‘_._.l:_r_'l-;_ =

S V Unnikdshnan Nair
Secreiary
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Eaimil: spaielaral myamss bian. in

SECRETARIAT OF THE KERALA LEGISLATURE

SlARS D':_I O
E:!‘Jﬁlf:‘; :E}E:E:-:-.un-u TEA Laahn bl

Thiruvananthapuram

No. 1 1202MA D22020/Leg. .
07 82020

NON-LIABILITY CERTIFICATE

Certified that no liability w Legislature Secretariat is curstanding against
Shri.M ¥ Shreyamskumir, Ex-MLA as per the information received from the

vanous sections of the Legistature Secretariat.

o <
| el
£V LT

5 W Unnikrishaan Nair
Secretary



Declaration by Candidate /election agent/proposer while
baiibinia biie phiotoorach of #is Candids

Subject: Election to the COUNCIL OF STATES {mention reme of the House] from KERALA
LEGISLATIVE ASSEMELY CONSTITUENCY {rarms of the constituency,

I MV, SHREYAMS KUMAR, son of Late M.P veerendrakumar, Aged 53 years resident of
Anandarnandiram, Puliyaramala, Kalpetta Narth P.O:; Waysnad — 573 132, nominated a5 candidate
hershy subenit the photograph for the purpese of printing the same on ballot paper, [ declare that the
photograph has: Besn taken during the ast 3 monts before the potifiction of alectiom.

(I up this part when the candidate himself is submitting the photograph]

FERORGERT. O N, | e ssomntmron ot i stentsts PR ... [nanie ‘and address. of the
manddate), -sonddasghter/wife of wye @ tandidate. “for -the
ahovernentonad electlan, heveby nit the plotogragh of the seid candicate for the purgose of
prfting the same on the bal por. [ declarn that e photograph Bas been baken during: the last 3
mionths: betore the date
[FI1 i s et kg

notificabtion of 2lecton,

“the election agent/proposer iz submitting the photogragh).

V —
2 i
Date: JSEE‘E#ED Name: M.U.L:';%ms Kumar
{Candidate)
Address: Anandamandiram
Puliyarmala
Kalpetta North P.O.,
Wayanad - 673 122
Tel. No. 98470 06702



—
-

PEO FORMA FOR FURNISHING [NFORMATION UNDER SECTION 8 OF THE
R. P ACT 1431 BY EVERY CANDIDATE A3 AN ELECTION TO
PARLIAMENT OR STATE LEGISLATURE

Eleution i the < fﬂ“”":“—&.*ﬂﬂm_ Sl

Mdimd al” e Cardidate , Wy SHEEYAMS KumAR

Fathe bbb ame : Wl- F- ‘\fEE EERDRA HU“M

| Have you ever beeh cinvicled by 4 Cout of Be—

(i B any Gaxe apecilred in sdbcection (1] of [ A ]sY
Sectlon B gl the Reopressstalon of il
Perpie Act, 1935]

Wy ooy cane apecified dn' subescllion (2) of |
the, sald Segvion & and seatenced 1o N-A
b faseament Jor pod leds dian S0 mihths

dify In ooy other code and soaltaced B0 R 3
imprisceuniend or nol e than 2 years

I yak, pive details (i aach aate sspimbely) as

el
iy Monwe ol the Coiint by which Comvicted MeA
gk Pate of Lonvictim B A
i Wy b siing menmber of Parbarnes T
af ol o State Legislature, on e date of
srely Comktion
(. LE ye, give enast detnilh of - soeh daus g &
MPEMLAMLE
(Vi Watine of offonce cmimined (with dessils - N-A
of e relayeng Aot aod Secsond
(vl Punlshmsnt Ingsed - B
ivily Period for which unSerpone improcnmess - H.ﬂ
i -y
{vip Dl of reliense fom prison ' - A
L %ag o any appeallappdsuton  for reviassn fled o e
duminsl fhgee Convietioen
(.  Raferegos Nooof sppesiéapclicangn e o B A
resision filed. ©f mmy
i Clate of fifmg of : sich sppeilfacplication = Hv*
for-povision

HHFP 454/Ea5ENS,



CHY Name of e Court Sefore wbich The N A
appeallapphication foe revising fifed

4] Whesher the sad appeatiapplicsiig far I Dispoesd offPending ] &
revision as e di;]:\;:._:,.-:d Gl 4% F‘:ﬂdl"‘.g

v IfsRsprses] olfi—

2y Date of disposat : rd- A
by Nature ot erder passod ™~ A
vii  Whether any bl granted donng the ™A

pendency-of appealiapplicstion fie revigion

il 17 yes, period dunng whish remamed oo bail M &

TRWANDRIM | A J w B

l.'.;n'?n'lﬂn'rllz o {:._.ur.* ey

i3 .08 204D | Mo SHEEFAMS KM,
Bifore the Rétwmng OFficer

From, KERBLA. LEGISLATIVE ASSEMBLY

AFFIDAVIT
1 MY SHREYAMS KymAR Sonldghicie of M VEERENDRA kiymAR
B e i of ANANDA MANDIRAM | PULIYARMELA  LALPETTA  WIAVANAD.
‘en¥ selemnily athirm and declize as follows — G320

L That: L bave fied my nomsifalion pepistlsF Birthe ohébe: electiag

2 Thar in comection with my candadatire for the above cleetion. 1 am submiinng Berew i (e information,
Og-asked fur by the Renrmng’ Officer, uadér Seniion 8 of {hie Reprensntstion of the Pac ipie Acl 193],
the prescabed pro foema

& Thot the mfoemotion furnshed i (ke englnsad pren Farmi 45 true b 1he best ol my knowledie and belief
and that norhing matenal kos been convealed therefrim,
TRivAnPRIM: A
’ Lh.pua-::nr
| 2082820 M SHREFAMS Kimad

Verifed Goford e



Memiz Mo Chare -
From
Ratuiing Offiver for

e

h‘l V. SHREYAMS !{UMAR

llhum: 1:|E ﬂ:: C-lmﬂdam] i
widL
Sub:  Elesction o, Et&ﬂﬂﬂ‘li- oF. ;STATE} ﬁ'ﬂm.kfaﬂ—" LE@SHTIEE_%.EU&J#

You have made g declarstion in your Hominaion peper thut you are oot disqualified for being chosén at the above
eheciion. i

T Your sttention is (ovited to Scetion & of the Representation of the People Act, 1951, an extract wheyesf 15
enchosed For your ready refsrents

3. In tyder to be samsfied that you are. not saffering from disqualification mentioned under the sad Secton § of
the Represeniation of the :E'mp]:. Agt, 1951, you are required hereby to furnish rhe informarion 8s acked forin the
enchosed pro forma, which should be supportsd by an affadavit, duly sworn before & Magistrate of the first class or an
Ointh Commizsioner or o Miotary Public

4 Tt should be noted that furnishing of any wrong information by you will rsnder you hable for sction & per

law
5. 1t should alse be aoted thar the required information mast be Ferniched Sy you immediaiely and positively

BRI st i resmsns oo et senr I BBt diisnsiicasanacires N 18 and. dage Fxed for scrutimy of neminations).

Befafe the Reruming Officer

or Eizetion 10, OUNCIL OF STATES

Fm...m:im;..&-.ﬁ&t&.&-ﬁii:.-!E.,...ﬂr.s_&ﬁ_rlﬂ,-&z.._..... e Comstituensy

AFFIDAVIT
lq N .S.HEE‘;‘H—HS Ly mhe, sl daghmsionite of NP: VEERENDRA KUMAR.

,E.E T eare, resuent of. ANANDA, M.ﬂf-«‘f-"{ﬂ-ﬂm .o herehy solemnly affirm and dechare
a8 Sollows i— FUU%EH?MJ KaLPETTA. KT3|22

{11 Thar T have filed my momination paper (57 Far the abovie slechon,

(4] Thae, in commective with my candidature for the above election, | am submitiing berewith the information,
ﬁ##ﬂdhh}‘ﬂtﬂﬂumng Offices, Lmdﬁﬂﬂnm’ﬂufmeRepmmﬂm af the People Act, 1951, in the prescribed
pra foxrena.

(3} That the information furnished in the coclosed is rue to the: best of my knowicdge and Belief and thal
nothing material has beea goncealed therefrom.

/L.L...r #a

Dipponeml
4 S HRE AMS K MAL

Verifi=d before me
(Gagnature of werifang aubority with ‘seal)

Tuce: TEWANDEUW.
Dawe: | 3D% 2020




